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I 	 FORM NO. 4 

(See Rule 42) 

The Central Administrative Tribunal 
GUWAFIATI BENCH : GUWAHATI 

ORDER SHEET 
APPLICATION NO. 	 OF 199 

7 
App1i, a (s) 

Respon4tt(s)  

Ad0L for Applicant(s) 
 

Advóèate - for Respondent(s) 

I. 	 b 

Order of the Tribunal 

286 applicants have approached this 

Tribunal by filing this application 

with a prayer to allow' them to join 

in this single application under the 

provision of Rule 4(5 )(a) of 'the Ceititra]. 

Administrative 'Tribunal (procedure) 

Rules 1987. permission is granted. 

Application is admitted. Issue usual 
notice.; 

List on 14.3.2000 forxx written 

statement and further orders. 

Mr P.D.Gogoi, learned counsel for the 
applicants prays for an interim order 

of stay of recovery of overpayment. Mr 

A.Deb Roy,learned Sr.C.G.S.c submits 

that he has no instruction. 

Issue notice to show cause as to why 

the interim order as prayed for shall 

not be granted. Notice is returnable 
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O.A. 54/2000 

Notes of the Registry 
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14. 3. 00 

) rbr four weeks. Till then recovery shall 
not be made. 

Mmb, 	 Vice_Chairman 

Two weeks time is allowed for filing 

of written statement on Ehe prayer of 
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30 .3 .20 

Mr. A. Deb Roy, learned Sr. C.G.S.C. 

List on 30.4.00 for written statement 

and further orders. 

Mernber(J) 	 Member () 

  

(K 
Two weeks time allowed for filing 

of written statement on the prayer of 

Mr A.Deb Roy,leatned Sr.C.G.S.C. 

List on 24.4.20:00 for written 

statement and furthr orders. 
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4.4.00 	Division Bench is not available 

to-day. List for hearing on 6.6.00. 
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14..12.00 	Left ver on O.1.2OO1.  
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16.3.01 Mr PD.Gogoi,learned counsel for 

the applicant submitted that he has 

received the written statemen"t. only 

today and he need be allowed to go 

through it4 The applicant may file 

rejoinder within two weeks. 

List on 24.4.01 for hearing4 Office 

to show the names of the counsel for 

the applicant correctly4 

C LL 
Member 	 ViceChairman 

pg 

24.4.01 	On the prayer of learned counsel 

for the applicant case is adjourned to 

15.7.01 for hearing, 

Member 	 ViceChairman 
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Date ( 	 Orderof the .Tribima 

	

1745001 	Judgment delivered in cp€n  Court.1 

Kept in separate sheets. Appi*;ation is 

diaisaed. No costs, 

Member 	 ' Vice'Chairman 
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4 	CENTRAL ADIINISTR]TIVE TRI3;AL 

GUWAHATI DENCH 

O.A./R 	 ,54of200 	
of 

DATEOF DECISION 

1. auehjk CI a) aborty and orsa  

Bazah 
- 	 ADVOCATE FOP THE APPLIC]NT(S) 

	

1 	VERSUS 

of Zndia & 0ra. 

RESPTDETT(S) 

Mr.A.Db Roy, 
1 	

ADV i li CR Trf 
TE ESPCNDENTS. 

THL ON 'BLE MR.JUsTXc 

	

TH 	YIE MR.K.1 .S}Ath 	XNI$Tpy I4HbER 

	

1. 	
hether Reporters of local papers may be allowed to see 

t:he judgment ? 

he referred to the Rporter or not ? 

oihether their Lordship. rLsh to see the fair copy of the 
dment ? 

ether the judgment is to he circulated to the cther 
Bd3nches ? 

udgrnent delivered by Hon'ble VXHhRMAN 



CENTRAL ADMINISTRATIVE TRIBUNAL. 
GUWAHATI BENCH 

Original Application No.54 of 2000 

Date of Order : This is the 17th Day of May 2001. 

HON'BLE MR.JUSTICE D.N.C:HO(i HURY, VICECHAIRMAN 

HUN' BLE PIR.K.K.SMRMA,ADP1I NISTRATIVE MEMBER 

1. Shri Kaushik Chakraborty, Postman and 285 others. 
Barbazar, P.O. 
Neghalaya Division, 
S hi ilong 

By Advocate M r.P.D.Gogoi, M r.P.K.Baah 

—Vs.. 

Union of India 
4 	represented by the Secretary to the Govt. of India, 

Ministry of Communication, Deptt, of Posts. 
New 0elhi-I10001. 

Chief Postmaster General, 
North East Circle, Shillong-1, Meghalaya. 

Assietant Director General (Catt.) 
Department of Posts, Minitry of Communication, 
Govt. of India, New 0elhi-110001. 

By Advocate Mr. A.Oeb Roy, Sr.C.G.S.C. 

o RD E R 
- - Im - - 

The application under Section 19 of the Administra.. 

tive Tribunals Act is directed against the order to r 

cover of overpayment allegedly due to wrong fixation of 

pay in respect of Postmen from 1.1.96. By the impugned 

communication the respondents indicated that the payment 

of Postmen were made due to erroneous fization of pay 

from 10,96 in Assam Circle resulting over payment. By 

the said communication the concerned authorities were 

directed to take steps for the recovery in instalment. 

Nr,P.D.Gogoi, learned counsel for the applicant 

assailing the impugned action of the respondents contended 

that by restricting the effect of revised scale of pay of 

Contd/.. 
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Ib.30501"4590/ from 10000997 onwards and not from 

1.1.96 submitted that the aforementioned actions are 

arbitrary and discriminatory. On which date the revised 

pay would be given effect to is a matter to be determined 

to the Administration depending only on the fact situa-

tion. Fi*ing from 10.10.97 as.the cut off date instead 

of 1 0 1 0 97 itself cannot be said arbitrary and discrimj 

natory. We also relied upon the decision rendered by C.A.T., 

Bangaiore Bench dated 1 6th February, 2001 which was 

brought to our notice by Mr. A. Dab Roy, Sr. C.G.S.c, 

Upon hearing the learned"counsej Mr. P.D.Gogoi 

appearing on behalf of the applicant and Mr.A.Deb Roy, 

Sr.C.G.S.C*  for the respondents and considering the 

materials on records we do not find any ground for 

interference in this applicatio*. Accordingly, Application 

is dismissed. There shall, however, no order as to costs. 

LIM 

(K .K .SHARtIA) 
ADMINISTRATIVE M1BER 

(0. N. CHowczw RY) 
UI CE'.CHAI RMAN 
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IVE TRIBUNAL: GTLMAHATI BENCH: 

GUWAHAT I. 

0 • A. No. 	- 	OF 2000 

BETWJN 

Shri Kaushlk Qhakrab&rtY 

& Others ,,, 	Anlicants._ 

AND 

Union of Incia 

and Others 

INDEX 

Partu1ar&_ 	 Page No. 

	

1, 	original application  

	

2. 	Letter No. 1_21/99 

dated 13.8. 1999 of the 

Govt. of India, Ministry 

of CommunicatIon, Deptt. 

of posts, New Dlhi. 

3. 1 	Central Mministrative Tribunal , 

Ernakulam Bench Oxor dated 

16.8.1999 	•... 	Anriexure- 1 3' 

4, 	Central Administrative Tribunal, 

Guwahti Bneh ORDER dt.3l.i.2000. 

- 	 , ... Anne xure 'C' 	2Z 
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For Office usci. 	- 	 - 

Date of filing 
or 

Date of receipt 
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Registration No. 

Fi1d by 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: GTJWAHATI BENCH 

GUJAHATI. 

BET 

1.Shri Kaushik Chakrab.rtY Postman, 

Barabazar P.O. 

MeghalaYa Division, 

Shillong. 

Sri Bhim Bahaciur.  Chhetri , Postman, Barabazar P.O. 

Meghalaya Division, 

Shillong. 

It  Prabhat &efl 	-do- 	 -do- 

Sa5hanka Sekar Das 

'Rupak Bhattacha rjee 

Rolia Murboniang 

SteelsOfl Dholiflg 

BonisOfl Icharnalor 

Badal ChakrabOrtY 

10 •  Dilip 1uinar 

M. Pyngrope 

L. Nongbri 

3budh Das 

14.- N. Kharchafldafl 

- 	 15. 3arhanskig Girl 

16. q Gabind Thoa 

Susil Sarkar 

K. Khyl lop 

19 	Kharchandan  

-do- 

-ci 0-

-do-

-do- 

c1 0- 

-do- 

-do- 

do- 

-do- 

_d 0- 

-cia- 

__d 0- 

- 

eJ& 	L7 
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20. 
Sri L. Sohtun 

, 	 - 

Postman, Shiuong P.O. 

kaiktzg Meghalaya Dlvii. 

Shillone. 

 " Arabunda Dey -do- 

 Han*i Kharma].ki -do- -do- 

 B. Nongkonrlh -do- -60- 

 8.B 	&arkl -do- -do- 

 SanganilaLSah -do... -do- 

26.B. Lyndem -do- -do- 

 B. Isan1ah -do- -do- 

 B. SaikIa -do- -do- 

 Ratan YADAV 

 Gibanda Kuridu. -do- -do- 

31 •  Nirm1 Sukiabyadha -do- -do- 

 N.R. Das -do- -do- 

 Birohand Yadav -do- -do- 

 R.N. Thakur -do- -do.- 

 K.S. Kharkongar -do- 

36- 
Prlsebofl Sharkangar -do- .40- 

37. Prom sing Thapa 
-do- -do- 

38, Cantly Sabtun -do- 

 L.W. Dholung -do- do- 

 Birbal Son -do- -do- 

- (contd...) 



41, Sri H. Marpana 

H.C.N.Ngap 

S .B. Das 

S.C. Charxda 

C.R. Boy 

 J.C. Doy 

47 prasad, 

 P.C. Nalakar 

 S. Deb 

 Syltimal Sylom 

51 B.B. Thapa 

52. Meghasiflgh 
I 

LI 

'p.3- 

Postman 	Shillong P.O. 

Meghalaya Division, 

Shillorig. 

-do- 

-do- 

Had Postman, 	..do- 

Cash Overseer, Shillong P.O. 

• 	Meghalaya Division, 

Shillong. 

-do- 	 -do.. 

Stg. POS'TNAN, 	-do- 

-do-. 

Stamp Vendor 

-do-. 

 Jay Kumar 

 lId. Salandor 

 Nd. Sale 

 Ibomosha 

 McI. Halal Ucidin 

59. Md. Zusix 

 Md. Graso8on 

Md, KainunkhOfl 
11 

Overseer , Manipur Division 

Iinphal. 

Pstmafl. -(10- 

-do- -.dO-. 

• 	-do- 

-do- - -do- 

-do-. -do- 

.clo- -do- 

-do- -do-' 

-do- 

4 



 T.H. Gbrlo 

 S.R. Saikia 

650 I. Shalong 

66j, W. Shabong 

67. S. Rani 

Postman, -do- 

-do- 	- do- 

0/3 

-do.. ..do.. 

-do- -do- 

-do- -do- 

-do- -do- 

Barapani P.O. 

MeghaiYa Division. 

-do- -do- 

-do- Charapufliec P.O. 

Meghalaya Division. 

ss 

• 	68. S.N. Thakur 

 S. Lyngdoh 

 R.A. Rain 

 R. Khyaioti 

 G.L. Tron 

73. K. Satin 

74. L. Marboniang 

75, K. D asgupta 

76. D. Maipona 

P. Shanma 

5. Ram 

.4 
9 

61. Md. Rasmuddeni 

62. L. Lakhi Rail 

4- 

•• 

O!erseer, 

Manipur Division, mmphal. 

-do- 	 -do-. 

d0 	 -do- 

-do- 	As sam Riflj p.o. 
Meghalaya Dlvn,ShillOflg. 

do- • 	-do-. Barabazar p.00 

-do- - 	 -.do- 

Stamp vendor, Barabazar P.O. 

Meghalaya Division, Shil1ong. 
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Sri M. Shome 

G.T. Warjee 

H.K. Barnan 

Bijan Dey 

l4anirxlra Chjfahanta 

H.K.Dob 

Md. Kafiiiiidln 8k 

860 S. Bamon 

Postman, Chorapunjee, P.O. 

l4eghalaya Dlvlsioh, 

-do- 	 do- 

Stg Postman, Laitumkhra 3,0, " 

Postman 

-do- 

-do- 	 -do- 

-do- 	 -do- 

-do- 	 -do- 

 Kajal Das 

 Tarun Chakraborty -do- -do- 

 NantuChaj3 -do- -do- 

 Wilson Khonglah -do- 

91 Ashok Dey -do- -do- 

 Swa Sthgh -do- -do- 

 Dinesh Singh -do- -do- 

 MRS. Arpona Rani Deb -do- -do- 

5. 00EXst8fl do KhorkongOr -do- -do- 

$6. Sil M. Wankhar -do- -do- 

 H.R. ChoixlhurY 0/S -do- 

 Subodh Bhattacherjee Postman LabanS.O. 

MeghalaYa Division, 

Shillong. 
cig4 	o.di 

(Dfltf.) 



 

 

 

 

107, 

108. 

D.N. flag 

Charles Shyne 

Jormon Kongdhar 

Oldairi Gatpho 

N .. Kiarkran 

I. KhorkoroO 

/ 
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99. Srnt. Boxis Dkhar 

100. ProclipSunri. 

101 K.N. Syiem 

102. E.R. Thongni 

109. Cosmos Wanniang 

110, Pepjzend  Massar.  

M.L.. Pyngrope 

'112r : snit.}c.. Khongsit 

113. Eloclen Khorkondor 
I 	 1. 

114, A. Lyngdoh 

115. D.R.F. Kyncitrikar 

116, Nikhil Ch. Das 

Postman Laban S.0, 

Meghalaya Division, Shillong. 

-do- -do- 

..do - -do- 

-do- -do- 

-do- -do.. 

-do- -do- 

-do- -do- 

-do- -do- 

-do- -do- 

_do- Mad anriting S.O. 

Ivleghalaya DIvision, 

Shillong. 

- 	o- Mawpat S.O. 

Meghalaya Division, 

Shillong. 

-do- Noriglyor S.O. 

-do- Nondpoh S.O. 

postman,Nongstain S.O. 

Moghaaya. Division, Shil].ong 

-do- -do- 

-do- -dO- 

, Nongthymniai 5.0. 	" 

(co ntd....) 
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Sri J.  Thopa Postman Chorapuniec ,egha1aya Divn. 

N. Cbakraborty -do- 	Happy VellOy 3.0. 

Meghalaya 	1vision,Shi11oflg 

S.K. Thakuri  

P. Bhattachariee -do- -do- 

do -dO- 
12].. T.K. Hajong 

122 •  J.L. Pond it -do- -do- 

S.Sh118 -do- 

B. Thakheen -do- NongtuITnflai S.O. 

W. Thonghr 0/S 	Central Sub_DiViSiOn, 

N0ha1aYa DivisionShillonge 

126.0.3. Lyngdoi 0/3, do- 

127. 	W. Lyngdoh -do- North DvisiOfl, " 

.128. B.R. Deb ChoudhurY 
Balat 

R.B. Yadav. -do- South DivisiOn  , 

Co. Rynjah -do- North Division 

BasalmOit 
Postman, PhmaWri 3.0.  

MeghalaYR DivisiOn. 

V. Lyngdoh do- do 

T. Wallang -do- -do- 

M. Choudhury .do- Rynjah 3.0. 

A, 	ohtum . 	 -do- 

A 	 -do- 	N.C.C.S.O. 
13• Ro Lii1 jjj-ci 
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137 	K. LalhmaingliWaa 0/S Aizwal, Mizor1n MvisiOfl 

138. T. Lavmthanga -do- -do- 	
/ 

139, Thazawafta do- 

140. 3. pa1bu1 -do- 	.. 

• 	141, C. pa1b1a -do- -do- 

C. LalliaflZama -do-' '-.clo- 

Lalthingliama -do- -do.- 

Biksai1Ora Postman -do- 

145, F. Uki dO -do- 	S  

146 	K. Kha11i8a do- -do- 

BhttaChar osm 
Division,.. 

147. J. 
Tripura 

148 m  N.K. Das -do- 

S. Roy . 

N. Das -do- • 	-do- 

151 	P. Sengupta -do- • 	 do- 

P.C. D.S -do- 

P. paul -do- • 

H.A.• 	Dutta -do- -do- 

155, 	L. Deb do- -do- 

- (contd...) 
- 

- 

I 
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• 	 156. A.Mia 

157 •  K. Ahmd 

K. Koch 

D. KU Koria 

G.K. 311. 

161, F. Boro, 

162. L.R. Das 

163, L. Bora 

16. C.C. Nodk 

1650 K. Hjong 

T. MArak 

B. sangma 

T.K. Si]. 

B. Barman 

j. 3arkar 

P.T.R. DingdOb 

B.K. RaWafli 

T. Sohtufl 

• 	 174, K. Go sWami  

ura H.O. , Mgha].aya DjVisiOfl 

Tura. 

-do- 	-do- 

-do- 

-do- 

-do- 

-do- 	-do- 

-do- 	-do- 

-do- 	-do- 

-do- 	...rO.. 

• -do- 	-do- 

..do- 	-do- 

-dO.. 

-do- 	-do- 

-do- 	-do- 

-do- NongthYmai, -do- 
5hillong. 

-do- 	-do- 

do- • Agart1-a H.0. 

Agartala. 

ntd.) 

( 
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175, M. Bhattacharie? Pbstman, Agrta1a H.O. 

Agartala 

176. T.C. Baro -do- 	Itenag 	H.O. 

Aruncha1 T3ivlgtofl. 	T 

177, K. 	a1hjn1ng1iWfla 01S Alzwal ,Mlzoram Div1s0fl. 

178. T. Lwmthaflg8 -do- 

179, Thanzawafla -do- 	-do- 

C. palbula -do- 	-do- 

C. Lafllanzama -do- 

1g2, 	hmig1iama do- 

183, BiaksailOv8 	Postmflt 
-do- 

-O- 
F. Uskima 

-do- 
K. Kha11iWfl8 

-do- 	-do- 
L1ZariiWfl8 

H.C. Zosangliana - -do- 	TdO  

- 
do--do- 

La1t18flki1 

-do- 	-do- 
Lalngura 

- 

	 S d0 	 edO- 

Vi81li8fl8 

ing1iana 
S 

5'

O-dO- 	- 	 -ci 
flingthaflzava 

..C10 
11. Laintinmawia 

T. palnurputa 

do- 
Vanc81m18 
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La1ri8U1a 
Postman ,Aizv1 ,Mizoram Divn. 

K. Lairopeanga -do- 	-do- 

LelthaflZaml 
Stamp Vendor 	_dO- 

a1aWmpUiB 
postman, Kulikawn 	-do- 

-do- 	-do- 
RfljhflUfl 

Vannunhlimi ChafldmOVY 	-do- 	-do- 

-do- 	-do-do- 
ThafljkhanngO 

dO- 	 °- 	
-dO- 

. 

aih11ra 

do- 	RamlUfl 	_do 
8hungnmawla 

do- 	 imabWfl 	do- 

2 05. H. Vailiana 

Chandra Kr. Lumbu 
VaiVaflS° 

Postman, 	hoQflgte 3•0. 	dO 

00hUflgflUnga 

o/s(M) 	Lungelsab Dn. 	..do- 

F. P. Beatnunga 

dO- 
Beak1i 

o 
Postm, Lunglet 	

.0. 	_d 

H. Thangbl'9 

do- 
211 	H. cb.hunjkunga 

dO 	d0-.  
_do- 

;aptawna 

t rnp Vendor 

RohiuPuut 
- pogtmafl 	dO 

• 
214.a1saWm8 

C&_L 



215, LALAAPLIAN. Postman Kalasib S.O. 

Mizoram Division. 

216. H. Lairengluanga Postman, Kalasob S.O. -do- 

27, P.C. Conunsango -do- 	 -do- -do- 

218, Vanlalkunga -do-. 	Shorchip S.O. 	-do- 

219. tngsaiiOua N/C -do- 	-do- 

2O, Chhuanawma -do- 	-do-. -do- 

Laidanbanga .40- 	-.40- .dO.. 

Zobmongliana -do- 	-do- -do- 

223, Sihmaw1a -do.. 	...40- - 4-0- 

• 	224. 	.Lalsangzuala -do- 	Vairo 	:.o. -do- 

LalsangZuala - 	
. 	 Vairongle S.O. -do- 

DIliana -.40- 	Dor1aw -do- 

Suimang 	MpS. Tutsairafli -.40- 

. Roeang8 	MC Khawzawl -do- 

C. Zoihuama 0/S (in) lmtuipui fist. Suh.Dn. 

230, J. Hranjlthala -.40- 	-.do-. 

7 

231. K. Hmunkunga Postman, 	Lawnitha]ai -4o- 

• 	 232. sanglawnas -doe 	- 	4o -do- 

L1t1ana -do-. 	Ngopa 

La1on1eanaM/t -do- 	-.do- -do- 

R L1tannUia postman 	Chanphai 

- 	;-• 	( 
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236. H. Chaldallova Postman, Qhanphal , Mizoram Dlvii, 

• 	

• 	 237. T. La1rn1lana -do- -do- -do- 

238. Laldawngllana 	- -do- Layov 3.0. 	do- 

• 	229. Lalbeakilana -do- 	Zjollanj 3.0. -do- 

240. Madan Gharty. -postman, Sengau S.O. 	-do- 

241 9  C. Ngonthanga ' 	 -do- -do- -do- 

242, P. Thankllra -do- Saih8 80. -do- 

248. Mabsawria -do- Lunglal 6.0. 	-do- 

 T. Thangzalhen -do- - 	 Imphal, Manipur Dvii. 

 TH. Tambiposhak Stamp vendor -ôo- -do- 

246, L. Dhanajlt Slngh Postman ,-do- -do- 

 Y. Lakhl Kanta Slngh 	-do- do- -do- 

 Til Kameshwar Slngh -do- -do- -do- 

 Til. Iboton Slngh -do- -5d0- -do- 

 Thangmlnlun Vaiph ei -do-. -do - 

 Shyambabu Sungh -do- -do- -do- 

7; 

 Abdul Khan -do- • 	 -do- 

 L. Tochan Slngh -do- -do- -do- 

 Ng. l3enasakhi Dal. Stamp Vendor 	Imphal Bazar -66- 

Til Jadumafli slngh Postmfl -do. -do- 

Nd. Shabir All -do- Imphal -do- 

 TM Nemaj 	hand Sharma 	-do- -do- -do- 

CA 

- 
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Md. ishanmtdin Postman , Iinphal, Manipur Divn. 

Md. Khalique 0- 0- -do- 

Md • Abd ul Khayum Khan -do- -do- -do- 

TH. Amulhas Singh -do- -do- -do- 

262., 	G, Maimu 	- ;dO do- -do- 

263. 	.Abdi11ah Shh -do- do -d0- 

2. B..a1hs -do- dO- 

W. Robin MQk  -do- -dO- -10- 

OH. Rtaan slngh -do- -do- -dO- 

267.. 	N. Kripanaflda. Singh -do- -do- -do- 

268. Md. Ishanmucldifl -do- do- -do- 

26g. 	Md. Yusuf Au do- do- -do- 

270.. 	Thangang Kepgifl -do- do- do- 

271. Md. Lait Iii. -do- -do- -do- 

272 	
S. Subach8fla Dal -do- -do- -do- 

273. 	Md. ShamshUl Haque -do-  -do-  

'274. 	M.S. Wilson do- -do- -do 

275. 	CM. Tambisafla Sing 
-do- KangkOkPi 

276, Til Zagindar Singh . 	
0/3 Mi1 .LamAO€ 

0/S Mail 	KangkkPi 
277. 	p,p.BoskOta 

4 



 Lal Khosa 	- Postman, Iniph1, Manipur Division 

 Somalini Dcvi Stamp vendor 	, Imphal H.O. 	-do- 

 Toyab All 0/3, Mail 	 -do 

 NgRenubala Devi 0/3 	Ast. Stg. 	-do- -do- 

 Rain Krishna Sharma 0/S Cash 	 -do- -do- 

 R.K. Sanalal Slngh 0/3 Cash 	-do- -do- 

 Md, Aanahal Singh 0/S Pig. 	-do- -do- 

 M. Parirnal Sirigh Postman 	-do- -do- 

 K. Iboton Singh 0/3 	Cash 	-do- -do- 

Applicants 

AND 	 - 

1, 	Union of India 

rep rosent 	y the Secretary to the Govt. of India, 

Ministry of CommunicatIon, Dptt:of Posts,: 

Now Dlhl - 110 001., 

Chief Postmasor General, 

North East Circle, Shillong. 1 9  Meghalaya. 

AssistantDlreCtOr Gencral(Estt.), 

Department of Posts, Ministry of Communication, 

Govt. of India, New Delhi 110 00 1. 

Respondents! 

(contd....) 



I 
Particulars of the against 

which application is made :— The applicatien is made against 
- 

	

	 letter N.. 1.21/99—PAP dt.13.8.1999 

of the Asstt. Director General ((stt.) Government if India, 

Ministry if Communicatiin, Department if Pists, New Delhi 

-.110001. / directing recovery of •ver drawal due to wrong 

fixation of pay La respect of pestman/Mailguards an 1.1.96. 

Copy of the letter dated 13.8.1999 is 	- 

annexed herewith as Annexure - A. 

3urisdiotienaf the Tribunal :— The applicaW4w declare 

that the subject matter of the order against thMx**x 

which4he7want% redressal is within the jurisUiction 

of this Tribunal. 

Limitation : 

The applicants further declare that the application 

is within the limitation period prescribed in Section 

21 if the Administrative Tribunal Act, 1985. 

Facts if the Case s 

1. That the applicants have a'commen interest in the 

matter contained in the application and the applicants 

pray that the Hen'bla Tribunal may be pleased to 

permit the applicants to join together and file a 

single application in the matter under Rule 4(5)(a) 

if the Central Administrative Tribunal (Procedure) 

Rules 1987. 

II. That the applicants are 	melurardsund.r the 

Chief Pistmaster General, Shillong Pasted in the N.E. 

Circle, comprising Meghalaya, Manipur, Tripgra, Mizoram, 

and Arunachal Pradesh. 	 - 

 

 

kc 	 -. 
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(iii) That the pay of Postmen and Mail Guaris 

was Initially fixed in the revised scale of - 

pay of Rs, 2750- 4400 with effect from 1.1,1996. 

Subsequentl y  a new pay scale of 1S, 3.050 - 4590 xx 

was made applicable to them with effect from 

10.10.1997 Instead of 1,1.1996. After giving 

0ffect to this new pay scale, offCtiV from 

10.10. 1997 anamolies in case of the petitioner. 

employees have cropped up 1thg to Over drawa 

of pay by them. This would not haveo happened 

if the new pay scale was implemented with 

• 	. 	ôffeOt from 1,1,1996. RecoVery of the over 

• 	drawal amount due to non-implementation of 

the now pay scale from 1 0 1 0 1996 will cause 

financial hardships to the p etitiofler 

employees. ThAl]- India Postal PmDlOYOPS 

Union  has, therefore, taken up the matter 

with the Union Minister of Communications 

on November 2 1  1999, The Union Minister .  

for CommunicatiOns though not made any 

(coritd....) 



positive commitment, has not refused the 

Union's demand for implementation of the new 

pay scale from 1.1.1996 as yet. The Employees 

Union and the employee petitioners hope that 

the Union Minister for Communications will 

send his reply to the Memorandum submitted to 
S 	

him on November 2 1  1999 and hope that the reply 

will be favourable to the employees. If the  

date of implementation of the new pay scale 

is effective from 1.1.1996  there  would be no 

overdrawal by the petitioners. The Respondent 

No.3 by his Letter No. 1/21/99 PAP dated 

13.8. 1999 ( vide Annexure- A) ordered for 

recovery of tho overdrawal amount which 

occured duo to implementation of the new pay 

scale, effective from 10.10.1997 instead of 

1,1.1996 . The petitioner employees have no 

hand in the over drawal of their pSy, nor are 

they responsible for it. Itoccured due to 

discriminatorY implementatiOrbf the neW pay 

scale, by the R0SpOfldOfltS. The petitioners 

are therefore, not under obligatiOr?tO refund 

the overciraWal. 

• 	Th Central Administrative Tribunal, 

Earnekulalfl BriCh v.i4e O.A.817/99 has stayed 

operation of the impugned order dated 13.8.99 

A copy of the order dated 1.8.99 is 

annexed as 4rrneXure- 'B'. 

(corttd....) 



5, Grounds for relief with legal provision :- (1) For 

that the Restondents have caused discrimination 

to the petitioner employees by not giving 

effect to the now pay scale from 1.1 9 1996 

though the bnfits of pay revision was given 

effect to from 1,11996 to all other employees 

of the Union of India and thereby the Respon-

dents have violated Articles 14 9  16 and 21 of ,  

the Constitution of India. 

For that the All India Postal Union for 

Postman and Group 'D' Employees have taken 

up the matter with the Minister for Conmiuni-

cations, Govt. of India, Nov Delhi on bh1f 

of the petitioner employees and others and 

the reply from the Minister of Communication 

• is awaited and therefore, recoverY of the 

over drawal of pay for which the petitioners 

were not at fault is against equity nd 

fairness. 

6.. Details of remedies 	 :- The All India 

Postal Union for Postmen and Goup 'B' 

Employees have taken up the matter of 

implemefltatiofl of the now pay scale with 

0ffect from 1,1. 1996 with the Minister for 

Communicatiofls, Govt. of India, New D0lhi 

on behalf of the  petitioner employees and 

(coritd....) 
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and others.anci the reply from the Minister 

for Communications is awaited. 

7. Matters not previously f iled/pend ing with any other 

Court :- The applicant declares, that the matter 

regarding which this application has been 

made is not pending before any court of Law 

or any other benCh of the Tribunal. An 

app&ication in the matter was filed in this 

- 

	

	Hon'ble Tribunal which was registered as  

O.A. 26 of 2000 but the same was disposed 

of with the d.reCtiofltO file a fresh application 

in the matter. 

A cooy of the said order dated 31.1.2000 

is annexed. as Annexure 'Ce. 

8. Rlif sought :- The 'flew pay scale of FS. 3050 - 4590 

be implemented with 0fft from 11.1996 	
) 

in,stead of 10.10.1997. 

9. Interim Order prayed for :- pending'dispOSal of the 

application recoverY of overdrawal of pay 

as ordered by the Resoofldeflt No. 3 (vide 

Annexure- A) be stayed. 

S 	 (contd.......) 

<t,iLi 
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10, In .the event of application being sent by 

registered pOst, it may be stated whether Not 

the applicant desires to have oral hearing applicable4 

at the a igsionstagafld, if so, he shall 

attach a self addressed post card or inland 

letter at which intimation regarding the 

date of hearing could be sent to him. 

11 particulars of Bank draft/Postal 	: Po 	J- ,50 v 

Order in respect of the application  

fee :- 

12, Details of index :- The ireX in duplicate 

containing details of the documents to he 

relied upon is enclosed. 

13. List of enclosures ;- As Shovn in the Index. 

1 

cccd 



VERIFICATION 

i t  Shri Kaushik Chakraborty, son of Late 

Kamakhya Charan Chakraborty, residrnt of Shillong, 

Meghalaya co hereby verify that the conteritè of 

paragraphs 1 to 13 of the Application re true 

to my personal knowledge and that I have not 

suppressed any material fact. 

I have been authorised by the other applicnts 

of the application to verify the contents of the app-

lication for them as well which I hereby do as above. 

And I sigh this verification on this a" 

day of FebruarY, 2000 at Guwahati. 

PLACE  

DATE  



- 	 *1 

ANN1XUEE.A 

.121/99pAp 

Government of India  
Ministry of Communicatlons, 

Department of Posts, 

New Delhi 110 001. 

Da td 13th August)l999) 

All Chjf Postmasters General, 

All Postmasters General. 

Subject.: Recovery of overpayments  due to wrong 

fixation of pay In respect of Postmen/' 

Mall guar1.s on 1/1/1996. 

Sir, 

Your attention is Invited to this office 

Memorandum No. .23_8/97_PE.I(PCC) dated 09/ 10/97 and 

subsequent 	 letter No.23-66/ 

97_PE.I(PCC)  

2, . 	It has come to the notice of this Directorate 

that the pa In r 	t of Postmen/Mail Guards ha\been 

wrongly fixed on 1/1/96 by some circles which has resu1ted 

In overpayment Keeping all. asts In view It has 

now been deidd that recovery of overp yment In such 

casesmaybe made with immediate effect in Instalments 

subjeCt to the restriction Imposed In Rule- 87 of 

Posts & Telegraphs Financial Handbook Vol- I. In case 

(contd..) 

- (M 
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any individual Postman submits specific undertaking 

in writing to the competent authority, the recovery 

may be effected by monthly adjustment against future 

increments to be drawn by the Postman, subject to the same 

restriction. This Option will not be available to those 

whose increment has been stopped. 

	

3, 	In case where officials are due to retire 

in the immei1ate future and full recovery is not 

possible before their retirement as per Rule- 87 of 

P&T Financial Handbook Vol. I, the amount remathin(J. 

unrecovored may be deductod from their DCRG. 

	

4. 	This issues with the concurrence of Finance 

Advice vide their Diary No. 393/FA/99 and in supess1on 

of orders of the Directorate of even number dated 

12/8/99. 

Yours faithfully, 

&1/- Illegible 

( NADHURI DABRAL SHARNA ) 

Ass'ct. rir. Gonl.(stt. 

Copyto: 

AIPEU, P ostnien Group ID 1  NOW Delhi. 

All recognised Federations. 

4  10 



AN  EXDRE • 
CEiITRAL ADMINISTRATIVE TRIBUNAL 

ERN AKULAM BENCH 

MONDAX,, THE 16TH DAY OF AUGUST, 1999 

PRESENT 

Hon'ble Mr. A,V. Haridasan 	..,. 	Vice Chairman 

and 	 * 

Hon'blo Mr. LL.NEGI 	 Administrative Member 

ORIGINAL APPLICATION  

AIPC Union Postmen & Gp. 1 D' Kerala 

Cróle and 2 others. 	 A:pplicent(s) 

-Versus- 

P01 rep. by the Secretary, M/O Comiu- 

nications, New Delhi and 4 othors : 	Respondents 

Mr. GV Raclhakrlshnan 	: 	Counsel for applicant(s) 

Mr. VIshnu rep. S. Krishnamoorthy : Counsel for .  respopdonts 

ORDER 

NA.G/99 	This MA has been f1ld 

by the applicants to join together and to 

file a single. appIicatioh. MA Is not opposed. 

MA Is allowed. 

0DC/ 

04. Board. The OA is admitt. 

Respondents shall file their reply 

statement withln four weeks with 

a copy to the applicants who may 

file rejoinder if any within two 

weeks thereafter. List before R.C. 

for compltiOri of p1raings on 27.9.99. 



Jpp11cants have prayed for an interim 

relief of stay of operation of the impugned 

orders .A8 to A.10. After hearing the learned 

Counsel on either side, we are of the view that 

the interests of justice would be met if the 

recovery on the basis of the impugned orders 

are kept in aieyance  until further orders 

fn.respect of the members of the lst applicant 

Sid 

J.L.Negi 	. 	 A.V. Haridasan 

Aciinin1strtive Member 	Viáe Chairman. 

CERTIFIED TRTZ COPY 

Date 17.8.990 

Sd!- 
Deputy Registrar. 

To 

1. 	AIPE Union postmen and Group 'D' Kerala Circle reps 

by its SecretarY,. Kunhanafldafl, P&T House, Trivandrfl- 1 , 

/ 	
P.Sylen and T. Gangadharafl(APPliCfltS) throughMr. OV 

( 	Raclhakrishflafl, Mvocate, Kochi. 

2, 	tOl Rep.hy Socreta'Y NO Communications, New 

D0lhi(RI) 

DG of Posts Dak Bhavan, Now e1hi- (R2 

Chief PNG,Kerala Circle, TriVafldrun( 3Y 

Sr. Supdt.Of Post OffiCes,TriV 8fldr 4)  

Supdt.bf Post offices, Vadekara DiVisiOn, 

througbNr.S. KrishflamOOrtltY ,ACCC 



• 	

• 	
- 	 VV'V\&>A  vc& C 

FORM NO.4 

(See.Rule4? )  

In The Central Admin strative Tribunal 
CUWAI-IATI BENCH 11 GUWAHATI 

ORDER SHEET 

	

APPLICATION NO, 	 YZTJ OF 199 

Applicant(s) 	 rrIIJ 

Respondent(s)  

Advocate for Applicant(s) /c 	
; 
61, 

Advocate for Respondent(s) 	 DLL 

Notes of the Registry 	I 	Date 	 r Ot the LtibunaI 

trd 

31 .1 -200C Mr 	 counsel for the 
• -. 	••••••• applicant prays for withdrawal of the 

' 

application as there are some mistakes 
- •.I 	i • ..' 	\y•_•' with liberty to tile the same alOnjth 

the other 	i!nhlar1y situated applicants 

I  
are interested in the matter. Prar 

granted. 

Applica tion is disposed of on wt- 

drral with a liberty to re-±ile by the 
àp1icant-ad the other simjlar1 	situa- ted 

/BR (A) 

• 	Memo 0  No0 	
.• 

• 	 y for 'information and necessary action to : 'L- MrP.DGogoj, Advocate, Gauhati High Court, .Guwahati. 
2. Mr.A.Deb Roy, Sr.C.G.s,C.,CAT, Guwahatj Bench,Guwahatj 0  

• 	 r 	• 
••• . 

ETiE3T 	. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

O.A. No. 54 of 2000 

Shri K. Chakraborty & others 	... Applicants 

Vs. 

Union of india & others 	 ... Réspondants 

IN THE MATTER OF 

Written statement submitted by respondaii1s. 

The humble respondants beg to submit their written 

statement as follows: 

1. 	. 	That with regard to para 4(i) and 4 (ii) the respondants 

beg to offer no comment. 



2. 	That with regard to para 4(iii) the respondantsbeg to say 

that the pay of Postman and Mail Guards of the department was 

initially fixed along with other staff of the dep&tment in the revised 

scale of Rs. 2750 - 4400 with effect from 1-i-1996:Accordingly pay 

of the staff mentioned above was fixed in the revised scale of Rs.\ 

27504400 and arrear was drawn and disbursed to the staff with effect 

• 	 from 1-1-1996. Subscqucntly a new pay scale of Rs. 30504580 has 

• 	 been made applicable with effect from 10-10-97 instead of 1-1-96. 

The revised scale of Rs. 3050-4580 given effect from 10-10-97 is 

much higher than the pre revised scale of Rs. 27504400 given effect 

from 1-1-96. The arrear of the eligible staff consequent upon revision• 

of the pay scale of Rs. 3050-4580 was drawn and dishursed v/ - 

The over drawal amount due to wrong fi*itbn of pay 

with effect from 1-1-96 has been ordered to be recovered from the 

individual as per order of the Directorate issued tinder No. 1-21/99- 

• PAP dated 13-8-99 in instalments so that no financIal hardship will 

cause ti the employees. The order of recovery was th(de as per Dte's 

order mentioned above. Since the over payment was made to the 

employees, they are duty bound to refund the over drawal amount to 

the Govt. 



That with regard to para 5(1) of the application the 

respondants beg to say that since the benefit to the Postman/Mail 

guards was given by the Govt. with effect from 10-10-97 the over 

drawal of pay made to them is to be refunded by them. As per order of 

AT Jabalpur bench in OA No! 313 of 1993 dated 22-5-95, the 

payment made under a mistake can be recovered. Similar action of 

recovery of over drawal payment can be made as per Directorate's 

instructions issued vide No. 8-1/95-PE.1 dated 1-10-97. 

Copy of order dated 22-5-95 in OA No. 3 13/93 is 

annexed as ANNEXURE-I and instructions dated 1-10-97 is annexed 

and marked as ANNEXI JRE-11. 

That with regard to pa 5(u) and 6 the rédants beg 

to offer no comment. 

That with regard to para 7, the respondants beg to offer 

no comment. 

That with regard to para 8 the respondaPt beg to say that 

in view of the existing instructions of the matter, there is no scope 

now to implement the new pay sta1e of Rs. 30504580 with effect 

from 1-1-96 instead of 10-10-97. 

That with regard to para 9 to 13 the respondants beg to 

offer no comment. 

I1•17 
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VERIFICATION 

I Shri Niranjan Das, Assistant Director (Staff) 0/0 the 

Chief Postmaster General, N.E. Circle, Shillóng do hereby verify that 

the contents stated in the written statement are true to my knowledge, 

belief and information and no material fact is suppressed. 

And I sign this verification today on this the 	/7 Z 

day of 	2000. 

De4rant - 
4ssU. 

)/oTI?e duel p os :uwstr O.r' 

i 
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'. 	 a ' 
313 Tof'l 993 I 

Vazghcs ejj , 	. :• 
$Ii- 1#?Q ,- 	

i r 	 -, 1L 

"4 . 	p. 	 --.- 	 . 	.t-.•. 	 . 44 

lia'.&:othersH 	 ) / -- 	esndents 

1 4 

• 	. 	 . 	 . 	: 	. 	- 

Fortheapp11cant 
?P 	 I 	_71j thebesøonden 

7/ 

: 	•T' 
Hon,1eShri Justice .M.V.Taniaskar-• Vice. Charpjan'...:!. ¶ 

Har.ihara'n '- . Member (A ) 
If 4 ;Th,if3bI1 	1 	l,in'jj) 	 t-v -ç 

U D G H E'N 
ec1_on thi 2nd ..iday of, September, 1995 ) 	, — 	 — 	

- 

I  Theapp11cant aca Matriculate 1.ab.Asslstant - 
•.i ' - e 	- 	

b- 	 • 

• 	'- - 	- 	. 	. - 	• 	 - 	--• 	.. 	. 	. 	. 	. 	. 
'V 	 . 	 . 	 - 	 $ 	 ' 	 - 

Dispensary at Jabalpur. There was  
,; 

sca1esprescribed$or th&Lab.Asslstants'r orieforiie 	- 

and another for Graduates. The hpplicant 
___? '.At 	4I 	_ 	I 	

I 	 '• 
was enttitled to the çyscaTh.o 

andnot Is.135O-22OO. Certainmatraculate 
9 	 crJ,-I'f;1Lv123 

were working in other- thspensari.es h  •. 

the pay scale of Rs.1350-'2200.As sucl' .,the 

has come tr this Tribunal clarninthe same 

re 

- 	 •0• 	p 
p 

Reply has nov' been filed showina that the payment: 1  
/i1 	I 

made to those persons .'as under a mistake and_action .J.s _.., 
£ 	- 	 - 

, 1 being taken to revise the 	scale and bring it down 
- 	'- - 	:.1.• - 	- 	- 

.,It 	I 	I 
to Rs.1200-1800.That bein the position, the crievance 

- 

'o tbc appl.icdnt stands removed. The disci..t3pafI'._n thc 
aw 

paj scales will be corrected by the responder,ts4ç'ithmn a 
.j. 	. 	. 	 . 	 .. 	-. 

month from todayo 	 . 
•p'1• 	- .. - 	,1. - - 	- 	. 

,,, •..I.Ii• :; ._... 	.:-. I .......... •. 	 . 
.:i3.. 	. The application is accordingly disposed. of.The 

:parties shall Lear their oh-n costs. 	 / 

sc(/-  - 	
/ 

(R.Harihran) 	 (I1.y.T%ruaskar) 
j 	 Member (A) 	 VJ.cQCirman 

•0 
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•"x• 
To 

'• O 

• 

I,  

Subject 

4.,  

I  
A. 

• 	 .1 .1 

WIN 

- 	
- 

... 

'-. 

No. 0-1/95—p,i 	0 

Government of India 

	

iinistry of Communications . 	. 
Deprtrtent of Post 	.. 

0 

ak £3havan, 
..Sansad Mrg, 
•.,I4ow; Dolhi— 110 001. 

• S 	
Dated: 1 /10/97 

	

• 	
. 

All Chief Postmasters General, 
All Postrnaters General (1glon) REV 

'Regarding pay sclos of Lab. Tochnicans 
working in P&'T Dispensaries. 

I.;. 

Il • 
I.••• 

/ 

,. 

* 	* 	3f 

Sir, 	
•. 

• 	I am directcd to ay that as per t: iocruitment 
Rules of Lh Ichnicians ,uod vido crstwhilb'"F&T Boaid 
Notification No. 29-1/7944cp dated 1C/12/80, th prescribed - 
essential qualification for. recruitment to. thc post of 
Lab. Technicians was prscribcd as atridulation with 
Diploma in Medical Laboratory. Tchnológy with at least 
one year's e v xperience in Lahoratory.:worl: or ScIence 
Graduate in (roup 1 8' stream. Tho:pay scal3 for the post 
was prescribed as ;. 330-560/—. On implementatIon of thz 
recommendations of the 4th Contral.Pay CorI,mission;s.o[ne 
of Circles erroneously fixed the pay of the Lah.Tdchnicians 
in the scale of ris i  1350-2700/— (instead of jxjnjñthe 
py scale of I. 1200-2040/— which W.S th r(.p1aoient scale 
of erstwhile pay scale o 	s.•  330-0/—). 

• 	. 	 . 

2. 	In onu of tho recent juigcmonts aC. i. 1. hus 
directed tho Dupartntto rectify thu abov& arror. 
Accordingly, iLls hereby.djrected that the pay of Lab. 
Techniclns of 14Yf 	 may be fl x,d in tiio SCale 
of pay of F. 1200-2040/-. with effect fotn 1/1/66. if not 
done already. Over py nts mdc upto 30th 	ptcuh@r 
1997 may bo calculated 0-f f I c i a! Vd s anC ynlr_vi:s ch and 
intimated to this DjroctorLe for fur thor ins t3JcUons 
in Lhr rnalLLr. 
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IFiM 	3. 	It is rofULS1N that nc's$3rY action trt th' 

rorjid may be akLn fin' conp1iaflC rupOl tc' to i..' 5 

Directorate irnmedatOi. 	
h 

. 	 S 	 • c I 	 ItI Please acknoi1cdgci iceipt by rLurfl wail. 

I 	
I 

Id 

} 	
Yours 1 al thfully, 

(S-ti 	I\r 	ri; '  
Asstt. Dir. c,noxal (istt) 
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